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THE HIMACHAL PRADESH PREVENTION OF TICKETLESS 
TRAVEL IN ROAD TRANSPORT SERVICE ACT, 1976 

[P.ece;ved the ac;\ent of the President of India on the 20th &.lay, 1996, and 
was published in R.H.P. Extra., dated the 2nd June, 1976, p. 1271-12741. 

An Act to provide for prevention OJ ticketless traval in the A4otor vehicles operated b~ tlte 
Himachal Road Transbort Cor$oratiotz and foj other matterr con~iected therewith. 

BE it enacted by the Legislalive ,4ssernbly of the State of Himachal 
Prddesh in the Twenty-revaith Year of the Republic or India as frtllows :- 

1, Short title, extent and commencement.-(I j 'I'his Act may be called 
the Himachal Pradesh Prevention 01 Ticketless Travel in Road Trarrsport 
Service Act, 1976. 

(2) It extends to the t\.llc,le o' tEic St'ttc ol'l-lirnacha1 l'rddes1.1. 

(3) It shall come in to force or1 such date as the Stdtt: Goverl~~riei~c mty, 
by notification in Oflicirzl Gazette, appc~illt ill this behalf. 

2, Definitions.--111 this -Act, u ~ x l c ~ s  tllc c o i l ~ c x ~  otllcrwisc recluires,-- 
( ( 1 )  "fare" means the total amount of all charges 4-lf whatever llaaurcl 

pxyal~le '3)~ a pprso:l 01. qroup of pe,.aoiii ill respect of hi? or their 
carriage ; 

'b j  "Iiiglz Court" means tile Hiyh Court of Himachal I'radesh; 
(c j  "Road Transpori Stk~vlcc" means n service O:'I-IIOLC r vehicles cdrrying 

I ,  17 , ) :. ISr ':r>tb h\ r L'C: I ): l l i l  oi  i i ~ ~ l d  
( d  "s\,i L C  L'? , ' ~~> ;>~>r t  f. ~ J C ~ ~ L ' L ~ I ~ I I I ? ' '  l I i C ~ i r l \  d11, L ~ Y : C ~ C ~  tdkliik I ~ Y , J V ~ ~ -  

iris I " ' J ~ L C ~  t i  ~ t ~ ~ s p o r t  be1 vice, i t  suth ~audertdking is ~ x r i e d  on 
by- 
(ij the Ceii~ral Goverllrnent or the State Government; 
(ii) the Himachal Rord Transport Corporation established under 

the Road Transpor c Act, 1950 (64 of 1950), 
(6) "tickct" ;ncludes a duty, privilege or courtesy pass issued under thc 

authority of the State Transport Ultdertakillg; and 
:f) other words and expressions used herein but not defined in this 

Act, shall have the meanings assigned to them in the Motor 
Vehicles Act, 1939 (4 of 1939) 

3. Supply of tickets on payment of fares. Every person desirous of' 
travelling by a road transpori service carried 017 by the State Transport Under- 
taking, shall upon payment of his fare, be supplied ~vi th a ticket: by a servant of 

-- - - 
1, For Statement of 0 bjects and Reasons, see R.H.P. Extra dated 2lst February 1976, p. 623. 

this Act repuals H. P. Order No. 1 of 1796 (published in R.H.P Extra dated the 12th 
January, 1976 p. 249-253) which came into force w.e.f. 27th January, 1976 vide Not. No. 
Tpt. 6-8/75 date the 22nd January, 1976 ,'published in R.H.P. Extra dated the 23rd 
January, 1976 p. 415 
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the State Transport Undertaking authorised in this behalf or an agent duly 
appointed by the State 'Transpol t Urlderlakilig for the purpose, specifying the 
amount of fare, the motor vehicle, the place Gom and the place for which the 
fare has been paid. 

4. Prohibition against travelling without ticket*--So person shall 
tnt er or remain in any motor vehicle comprised in road trallsport service carried 
by the State Transporb Undertaking for the purpose of travelling therein 
~lnless he Elas ivith him a proper ticket. 

5. Presentation of tickets.-TVhoever travels in any motor \.chicle 
conlprised in road transpor~ service carried on by he State Transport Under- 
t.il;ing ahall, on a requisition of ally servant of the Statc Transport Undertaking 
authorised by the Undertaking in this behalf, present his ticket to such servant 
fbr examirlation at or before the end of the journey for \vliich the tickct was issued. 

6. Punishment  for travelling without t icket or wi th  in-sufficient 
t icket o r  beyond authorised distance. -' 1, If ally persoll travels by a 
I lotor vzl~ic!e, comprised in road transport senice carried on by tlie State 
?'ransport Undertaking, ~ ~ i t h o u t  having a proper ticket w i ~ h  him or, having 
c.11 tered in or having alighted fiom the motor velticle, rails or refures to present 
101-  exarnination hi5 ticket irnnlediately 017 reqursition being made therefor under 
Icc:tiol~ 5, lie shall be punishable with irnp~isonment for a tcrm which. may 
c'stcnd LO one month or ~v i th  fine which may extend to two hundred and 
f i f ty  rupets, or ~ ~ i t h  both and sliall also be liable tcl pay the excess chargc here- 
irlafitsr 11 chi\ seeticui melltionetl. in adrht~ol~ to the clrdm~ry snlgle fare; for 
I lie rl~rlance ti,hicb hr  l ~ a s  I rs~clirrl. or \vherc. I here 15 ativ duu'jt d b  to \lie stage 
f:cm xv1-1~~ li hc L , I L I ~ ~ ~  ti, (,IL( lciv,: i ~ " r . t t ~  s t , ~ q c  ~ I * P I - L ~  <d)ii 1)  ihf  r n r l i ( ? t  1 c ~ J C ] ?  

rgrigin~l!! s l a r ~ ~ d  r.r ~ I ~ I C Z  \\Ilt:re :lie t:cbcis !\ere last eha~rli.~,:rl, 

(2) The excess charge referred in to sub-~ection i l l  shall be a sum equi- 
~rdlellc to tlie ordinary single Sare referred to in that sub-section or five rupees 
whichever is greater. 

7. Punishment  for breach  of du ty  by the  se rvant  etc.-If a servant 
0)'  he Slate Transport Urrdertaking or an agent referred in section 3, whose 
ctuty is to supply tickets to persons travelling or intending to travel in a motor 
lirellicle comprised in road transport: service carried on by the State Transport 
Undertaking on payment of Sare, negligently or wilfully omits to supply a ticket 
or supplies an  invalid ticket, lie shall be punishable with imprisonment which 
may extent to one month or ~vi th fine which may extencl to two hundred and 
tifty rupees or with both. 

8. Power to remove persons f r o m  moto r  vehicle - Ariy pel-sou, who 
travels or attempts to travel ill molor vehicle colnprised in road transport service 
carried on by the State Transport Undertaking without having proper ticket 
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with him or beyond the place authorised by his ticket or who beillg in a motor 
vehicle rails or refuses to present for examination his ticket immediately on 
requisition being made therefor under section 5, ~vithout prejudice to any action 
under section 6, may be removed from the motor vehicle by any servant of the 
State Transport Undertaking authorised in writing by the Undertakillg in 
this behalf or by any other person whom such servant may call to his aid 

unless he then and there pays the rare: 

Provided that no persoil shall be removed from the motor velliclt between 
the hours t !  p.ar, to 6 A.M. except either at the stage at ~vhich he first entered 
the vcl~icle or at the stage at the Headquarters of the district or tehsil. 

9. Punishment for obstructing servant of the State Transport 
Undertaking in his duty.--It' a person wilfully obstructs or impedes any 
servant of the State Transport Undertaking in the discharge of his duty, he shall 
be punishable wiih imprisonment which may extend to three months or with 
fine tvhicli may extend to five hundred rupees or with both. 

10. Cognizance of offences.-(I) All offe~?ces under this Act shall be 
triable by hlagistrates liaving jurisdiction in the arLa and especially empowered 
by the High COLW under section 260 of tile Criminal Procedure Code, 1973 
(2 of 1974) to try such offences in a suinmdry vay. 

(2) No prosecution u ~ ~ d e r  this Act shall be instituted except on the com- 
plaint in writing by such officer as may be authorisecl in this behalf by the State 
Government . 

11. Excess charge and single fare to be paid to the State Transport 
Undertaking.-(1) Out of the amount recovered for an offence under section 6, 
the excess charge and single fare referred to in ihat section shall be paid 10 the 
State Transpo~t Undertaking before any portion of that amount is credited 
as fine to the State Government. 

(2) Out of the amount received under sub-sect;on ( I ) ,  the State Trans- 
post Underlaking shall be liable to pay the Passenger Tax levied under the 
Himachal Pradesh Passengers and Goods Taxation Act, 1955 (15 o-' 19-55) 
or any other taxes liable and ~ayab le  under tlze provisions of any other law 
for the time being in force. 

12. Overriding effect of the Act.-The provisions of this Act shall have 
effect notwithstanding anything inconsistent therewith contained in any other 
law for the time being in force. 

16. Power to make rules.-(1) 'rlie State Goverrlmerit may by notifi- 
ht ion in the Official Gazette, make rules for carrying out all or any o-' the 
purposes of this Act. 
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(2) Every rule made under this Act shall be laid, as soon as may be after 
i t  is made, before the Legislative Assembly when it  is in session for a total 
period of not less than $ourteen days which may be comprised in one ses ion 
or in two or more successive sessions and if before the expiry of the sessiol~ in 
which it is so laid or the sessiolls aforesaid, the Assembly makes any modification 
in the rules or decides that the rules should not be made, the rules shall thereafter 
have effect only in such modified rorm or be of no effect, as the case may be, 
so, however, that, any such modification or annulment shall be without prejudice 
to the validity of anything"previously done under that rule. 

14. Repeal and savings.-(I) The Himachal Pradesh Prevcrltion of 
Tickelless Travel in Road Transport Service Ordinance, 1976 (1 of 1976) 
is hereby repealed. 

(2) Notwithstanding such repeal a~~ytllirlg done or ally action taken under 
the aforesaid Ordinance shall be deemed to have been done or taken under 
this Act as if this ,4ct had commenced on the day when the repealed Orclinal~ce 
cam,- into Corce. 
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NOTIFICATION AND RULES UNDER THE HIMACHAL PRADESH 
PREVENTION OF TICKETLESS TRAVAL IN ROAD TRfQNSWRT 

SERVICE ACT, 1976 

OFFICERS AUTHORISF,D TO SANCTION PROSECUTION 

TRANSPORT DEPARTMENT 

NOTIFICATION 

Simla-171002, the 12th kfarch, 1976 

No. TPT. 6-8/75. I11 exercise of the powers conferred by snb-section (2) 
of sectioil 10 of the Hirnachal Praclrsh Preventiorl of Ticketless Travel in 
Road Transporr Service Ordinance, 1976 ~Ordin~tnce  Xo. 1 of 1976\, the 
Governor ol Himachal Pradedl is plcased to authorise the following officers 
to ills~itute prosecu~ion in all offences under this Ordinance:- 

1. 'The Regional Managers, Hlmachal Road Transport Corpolation. 
2. Asdstant Managers Himachal Road Transport Corporation. 
3. Chiel Iilspectors, Himadla1 Road Transport Corporatioi~. 
4. Inspectors, Himachal Road Transport Corporaion. 
5. Conductors, EIirnachal Road Transport Corporation 
i .  Suh-Ins~~ctors/Assistant Sub-Inspectors (Pollre) 0.f  t l l p  flying 

Squacl of the Tranbport Department. 

(R.H.P. E x L ~ R . ,  dated the 15th March, 1976, p, 566). 

,Vote.--This Sotificatiol~ though issued under the Ordinance, continues 
to be in force under the Act, u i d p  SBC. 14 ( 2 ) .  




